vaﬂ s M

IN THE CENTRAL ADMIN ISTRATIVE TRIBUNAL 3- HYDERABAD BENCH
) ' ) !

e

AT HYDERABAD

0,2 N0, 54/96

Date of Orders 3,7,96
BETWEEN: R
Y.V.S;Narasimha Rao .o Appl;cant.
AND. _:1;;5”;1 oo D !

- ::'n; - i .M \!
1, The Secretary to ‘the’ Department of

Te lecommunication, banchar Bhavan :
. New Delhl. o DR

2. The Ch;ef General Manager, A P ‘Telecom!

Circle, Doorsanchar Bhavan, Rampally
Station, Hyderabad, -

3. The General Manager, Hydérébaa Telecom' '
1Strict, Suryalok Complex, Hyderabad, oo Bespondents
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Counsel for the: Applicant .

C ounsel for the Respondengs_ F. Mr,N.R ,Devraj
R T | !
CORAM 3

|
HON'BIE SHRI R.RANGARAJAN : MEMBER (ADMN,)'
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X Oral order as per Hon'ble Shri R.Rangarajan, Member (ABdmn,) X

.. Heard Mr K.Venkateswara Rao, - learned counsel for the -

applicant and Mr N.R.Dev:aJ, learned standlng counsel for the
respondent.s,

2e The applicant. in this OA is a -Senior-Accounts.Qfficer
|

of the Telecom department,: He had.applied for his change of

date of-birth from 14,10.38 to.11,10,40 by-his. representation
dated 11,3,88 (A-1),

_He has -enclosed the extract of the

rJ’birth certificate from Sub Regzstrar UndiL_ .But his school-

leaving.certificate shows_ that his date of birth is 14,10 38.
It appears that-the applicant did not take any effort to

correct the date of birth in the S S.IuC. register, But the
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respondents took over on them to write to the P-._P.. I'-', Andhra i
Pradesh for correcting the date of birth of the applicant in '
the first page of the S‘.S.I...C-. Register. The reasons for the
respondents to approach the D,P.I, is not known. It is not
for the department to write to the D..P-,II. for correction of
date of birth in the S,8,L,C. register, Unnecessarily the
department has prolonged this case instead of replying himfer
his representation on the basis of the facts available, In case
the aepart:r;gn,t‘;[_,tz get some more information they could have
directed thé applicant to produce the details and close this
case thereafter., Unfortunately the department made an enquiry
and replied him by letter No,TA/STA/72-12/189, dated 29,12,95

asking him to confirm his actual date of birth from the records, ||

3, This OA is filed praying for a direction for correction
of his date of birth from 14,10,28 to 11,10,49 relying on the ]
birth extract of Sub Registrar, Undi and for further consequential]
directions, The applicant being a Senior Accounts Officer

Should have known the rules well, .Noge. . € Undexr .FR 56, u;,r-“_)
amndedvbyvc.z.n.&'.&h R. Notification No.1901?/7/'19—ESTS (A)

dated 30,11, 79 published as-50 3997 .in the Gazette-of md.:.a :
dated 15,12,79 and tekes effect from €hat-date indicates that
any employee who wants-to correct- his date of birth should . -

apoly within 8 years of joining- service.., That rule was ‘uphe ld

by Supreme Court in Union of .mdia .V8; -Harnam Singh (1993 scc

(L&S) 375), . T.he.- applicant faild to.approach the:authorities -

in ﬁéc:;crd.ance. with the rules, He only approached the authorities
only in the year 1988 apd that too without correcting his date
Of birth in the first page of the S,S.L.C. register. The
applicant having .filed his representation in_the year 1988 should j
have approached the proper judicial form if he has not got the |

repited relief within a reasonable period But_for some unknown
k%mcL&MMW &.._‘
reasons he failedka_nd filed this OA on 16.1,96 1.,c, at the fag
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The Appex Court has emphasised that the relief €or correcting
the date of birth if anyone approached the court on the fag
end of the carrier should be dealt with very carefully and
. ¢
no hurry should be shown in granting such peayer, *M‘M '
4, I find no merit in the OA and also that-case—ef the
|
\
applicant had approached the Tribunal at the fag end of his
1' ek a,wv( quarrieré_ﬂx See no reason for admitting this OA, 1In the result
LA~
the OA is dismissed, NoO costs,
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( RinaGaRAzy )
: , .o " Member (Admn , )
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Dated s 3rd July, 1996 “j.ﬁ?*’ _ J
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copy to:~

1.

The Secretary to the Department of Telecommunication,
Sanchar Bhavan, New Delhi.

(s

The Chief General Manager, A.é.Telgcom Circle, Doorsancl

2 Bhavan, Nampally Station, Hyd. :
3. The General Manager, Hyderabad Telecom District, i
’ Suryalok Complex, Hyd,

4. One copy to Sri, K.Venkateswara Rao, advocate, CAT, Hyd,

5. One copy to Sri. N.R.Devaraj, Sr, CGSC. CAT, Hyd.

6, One copy to Library, CAT, Hyd.

7. One spare copy. | - ;
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